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Uhder Regulation
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of the Insolvency and Bankruptcy Board

of
India

unsolvency Resolution
Process for Corporate Persons) Regulations. 2016)

FORTHE ATTENTION OFTHE CREDITORS OF

URN ENERGY PRIVATELIMITED
RELEVANT PARTICULARS1 Name of corporate debtor

2.Date of incorporation of corporate

debtor
3.

Authority under which corporate

debtor
is incorporated/

registered

4. Corporate ldentity No./ LimitedT

Liability ldentification No. of

corporate debtor

5. Address of the registered office

and principal office
(ifany) of

corporate debtor

6. Insolvency commenoement&
Revival date in respect of

TRN ENERGY PRIVATE LIMITED

17th November, 2006

Ministry of Corporate Affairs, ROC- Delhi
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Name ofthe.Borrower(s

Chandigarh BRANCH

Mirs. Neelam, Mr. Ajay

Kumar, MsAjay Irading
Co and Mr. SatishKuma

Prospect No.783497)

For, furtherdetailspleas

to Kamataka Bank, Se

Gurgaon, Haryana.

Place: Chandigarh Da

U40109DL2006PTC155618

18, VASANT ENCLAVE RAOTULA RAM

MARG,NEW DELHI DL 11O057 IN

7th December 2021, Revival of

CIRP-30/11/2022

corporate debtor

7. Estimated
date

of dlosure
of

insolvency resolution process

8. Name and registration number of Ramkripal Shama,
the insolvency professional acting Reg.No. IBBVIPA-002/IP-NO1126/

asinterim resolution professional 2021-2022/13669
9. Address and e-mail of the interim

resolution professional, as

29th May 2023 (180 days)

Flat No.133, DDA SFS, Sector-6 pocket-1

Dwarka, New Delhi-110075.

Emai:iprksharma@gmail.comregisteredwith the Board

10. Address and email to be used for Flat No.133, DDA SFS,
Sector-6 pocket-1

corespondence
with the interim Dwarka, New Delh-110075.

resolution professional

11 Last date forsubmission of claims 23rd December, 2022
12 Classes of creditors, if any, under Not Applicable

clause (b)of sub-section (6A) of

section
21, ascertained by the

interim resolution professional

13. Names of Insolvency Professionals| Not Applicable

Email: cirptrnenergy@gmail.com
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14. (a)Relevant Forms and

(b) Detais of authorized

representativesare
available at

Weblink:

https://ibbi.gov.in/home/downloads

PhysicalAddress: Not applicable

Notice is hereby given that the National Company Law Tribunal, New Delhi

Bench-V has, ordered
the

revival of commencement of acorporate

insolvency re�olution process (CIRP)
in respect of TRN Energy Private

Limted on 30th November 2022.

The creditors of TRN Energy Private Limited, are hereby called uponto
submit their claims with proof on or before

23rdDecember 2022 to
the

Interim Resolution Professional at the address mentioned against entry no.

10.

Allthe stocks
preser

Kirari, Main Mubar-

Date: 12.12.202

The
financial creditors shall

submit
their claims

with proof by electronic

means only.Allother creditors maysubmit the claims with proof in person, by

post or by electronic means. For electronic submission, please access the

link mentioned atSr. No.14, alternatively this link
can alsoacoessed

through-not available

Submission of false or misieading proofs of claim sháll attractpenaltles.

Date:13th December,2022
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Mr.

RamKrlpalSharma
Interim Resolution Professlonal

Reg. No.: IBB/IPA-002/1P-N01126/2021-2022/13669

Vikas

VAISHALI PHARMA LTD.
Saxena Rs.

2.Mrs.Sandhya
KumariV CIN: L52310MH2008PLC181632

Registered Office: 706 to 709, 7th Floor,Araval Business Center

R.C. Patel Road, Off Sodawala Lane, Borlvali(West)Mumbal-400
O92 (Prospect No

Telephone: 022242171819IEmall: Investor@vaishallpharma.com; r2901& 940903 Bi



1s12/22L

feaTen vma vfm) fata, 2016 à fafqua 6 3trta]

ITE,12&T
-Tarte prT faifa17,2006
Tte ET /sttz|U40109DL2006PTC155618

(3AT9) 3g149

1301

59R UTHRE karn|7 ferar, 2021, zHATE ATTt1 RaTga7-|

30/11/2022

f&ar ATA YiT A9A zt|29 T, 2023 (180 fA)
|314 fafy

fa-44TTIC
374f 13

7sit.

IBBI/IPA-002/1P-NO1126/2021-

2022/13669

E i 133, 3isiy gvZE, FER-6,

TT-1, ERI, 7Ë fr-110075

H iprksharma@gmail.com

4i 133, 3isi� qtHYHZA, FRR-6, IDE
ATTRTÀTYA aIAhZ-1,ETEB1, TË fT-110075

H:cirptrnenergy@gmail.com

11.T HI7 3i7fafY 23fHaT, 2022

12.3Se 1i I, ATRI
21 T 13(12) ufoa

ifeR fea

3YTREHE-E

f-ferea.iufk

https://ibbi.gov.in/home/downloads

UINDt/HB

1. ur
HE-382THT I-

JETYE

T 1371

Hhar/-|
fafa: 13 far, 2022

3s
2502
l.com

fai 12.12.2

toit. xt IBBVIPA-002/1P-NO1126/2021-2022/13669


